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SHRI D. RAJA: I have already given the notice. ...(Interruptions)... Should I take

it as an assurance? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; no. I cannot give you any assurance.
...(Interruptions)... The Hon. Chairman will look into it. ...(Interruptions)... He will take

a decision. ...(Interruptions)...

SHRI D. RAJA: I have already renewed my notice.

GOVERNMENT BILLS

MR. DEPUTY CHAIRMAN: Okay, now we shall take up The Merchant Shipping
(Amendment) Bill, 2013 and The Merchant Shipping (Second Amendment) Bill, 2013
which will be discussed together. Shri Nitin Jairam Gadkari to move motions for

consideration of the two Bills.

The Merchant Shipping (Amendment) Bill, 2013 and
The Merchant Shipping (Second Amendment) Bill, 2013

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS; AND THE
MINISTER OF SHIPPING (SHRI NITIN JAIRAM GADKARI): Sir, I move:

That the Bill further to amend the Merchant
Shipping Act, 1958, be taken into consideration.

I also move:

That the Bill further to amend the Merchant
Shipping Act,1958 be taken into consideration.
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The questions were proposed.

SHRI SHANTARAM NAIK (Goa): Sir, the object of both the Bills is laudable. I
would like to talk on the Second Amendment Bill first. As the basic objective in the
Statement of Objects and Reasons says, “India intends to accede to the International
Labour Organization’s Instrument C-186, known as Maritime Labour Convention, 2006.
The MLC provides for international standards for the living and working conditions of
seafarers, including their food, accommodation, medical care, repatriation, social security
and recruitment.” Mr. Minister, if you wish to change the term ‘seafarers’ and use ‘sea-
persons’ instead, that is welcome. You said that you would like seafarers to be referred

as ‘sea-persons’. I don’t think it is mentioned here, unless it is there in the amendment.
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SHRI NITIN JAIRAM GADKARI : It is already there. It is included.
SHRI SHANTARAM NAIK: All right, Sir.

The second Bill talks about the hazardous paint used in ships. A change in the
paint to be used, as per international norms, is welcome too. Now, Sir, talking about
the Merchant Shipping Bill, there are several issues that concern seafarers who go out
to the sea. Goa is a coastal State, just like Kerala. Many people go on board ships, and
the problems they face are tremendous. They are being solved one by one, step by step,
by the respective Governments. We had this Bill earlier too. The main problem is the
hijacking of ships. The young boys put their lives in danger, especially when they travel
via Somalia and regions closer. Seafarers remain in the custody of hijackers for months
together and suffer humiliation and torture at their hands. Thereafter, ways and means
were worked out by various countries. Various countries and international bodies have
come together to protect the ships whenever they are attacked. Therefore, it is the duty
of the respective country, as also the shipping company and the Government of India,
to come together and remain alert when hijacking occurs. I have found many times that
the Directorate General of Shipping is not much concerned too. At such times, they
must contact the families and tell them about the status of the crew or the seafarers,
because when you do so, the family members feel consoled. If nobody bothers to pass
on the information, it hurts them. They feel hurt to think that they sent their family
members to the ships to earn a livelihood but when some such thing happens, nobody
cares. Therefore, in cases of hijacking, Government of India and shipping companies
must come forward to help. If you look at the track record since 2005, sums as much
as thousands of dollars have been asked as ransom. I have got a whole list of them.
Major countries like the USA and Russia got out of their way and pay the ransom. For
some countries the ransom is too much to be paid. Therefore, in such circumstances,
some policy has to be worked out so that we get those ships released and give relief
to the seamen and their families. I have got a whole list of ships, from Hong Kong,
Kenya, Liberia, US, Taiwan, Denmark and Russia, being hijacked from time to time.
So, this hijacking of ships is a serious matter which the Ministry of Shipping needs
to tackle on a war-footing. I don’t think in every case you could come to their rescue
because sometimes the Directorate General of Shipping also feels helplessness in tackling
the situation. But it is different if international help is coming. I have heard that some
countries place their ships in such a position that hijackers don’t have a scope to attack
those ships. Such things have taken place. I think, if more and more countries join
this international force in protecting ships, that could help. Certainly, Sir, pension for
seafarers has always been an issue. Who is to pay? Sometimes they say that they are not
employer; the company is an employer and, therefore, it is between the company and

the seafarer to solve the pension issue. I think, here some scheme has to be worked out.
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Some funding has to be put into a common pool, not necessarily by the company but by
the State and the Central Governments, so that in case of an emergency this fund can be
utilized to grant some pension relief to the seafarer. In case of contract which is entered
into between the company and seafarer, the Government has to ensure that reasonable
amount of pension is provided for in the contract. This can be done. Alternatively, the
State Government or the Central Government can create an independent fund for the
purpose. This proposal was there before the Ministry some time back during the UPA-II
regime. But finally the then Finance Minister said that they didn't have sufficient fund
for financing such a scheme for which they were not primarily responsible. I think the
present Government has to take such an initiative. Then comes the question of recruitment
agents. Poor people who seek jobs go to Mumbai and other places, stay days together
to get a place on a ship. There the recruitment agents come into picture. At many
places we have found that they do their activities fraudulently and cheat the people who
are interested in boarding a ship. I don't know what is the present format, but proper,
strong and foolproof registration of recruitment agents is needed and the Directorate of
Shipping should monitor this recruitment business. Their accounts should be monitored.
Not only that, their activities have to be monitored. Secondly, Sir, as far as emigration
is concerned, 'No Emigration Required' is a certificate which is given by the Passport
Officer. Some two or three years back, this certificate is given by the Passport Officer
in Goa. I am talking of Goa now. Now, after the Government of India entered into an
agreement with Tata Consultancy for giving passport, no clause has been put providing
for 'No Emigration Certificate Required' by the passport officer. As a result, people have
to go to Mumbai to get this endorsement. So, this is one of the related aspects as far
as seafarers are concerned. They have to go to Mumbai only to get this endorsement.
Now, there is one good clause 173 (1) in the Bill where a foreign-going vessel up to
a particular tonnage carrying more than prescribed number of persons shall have on
board as part of her complement a medical officer possessing such qualifications and
less than the prescribed number of persons shall have such medical facilities, as may
be prescribed, in accordance with the Maritime Labour Laws. So, two types of medical
facilities on board a ship have now been made compulsory. This has to be followed in
all strictness because seafarers are bound to fall sick at some time or the other. Therefore,
competent medical facilities are required to be provided for. Maybe some companies
provide such facilities voluntarily, but if the law makes it compulsory, it may be good.
Another thing is that when seafarers land in our country, say, in Mumbai, Kolkata or
anywhere, they have to take flight to reach home. I have come to know that international
guidelines exist in this regard, which allow 40 kg of luggage to be carried on domestic

flight when seafarers land in the country. But I have learned that most of the airlines do
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not allow luggage beyond 20 kg to seafarers, thus violating the international guidelines.
So, I would urge upon the hon. Minister to approach the Air India and other airline
companies to see that these international guidelines regarding the luggage are observed
by them so that the seafarers can reach their destinations without any problem. Sir, as
you know, when a seafarer comes to the country, he carries luggage for relatives, friends
and family. Obviously, his luggage will exceed 20 kg. Therefore, permitting them this
extra luggage will be a gesture on the part of airline companies. Though this issue is
not directly related to the hon. Minister, I would urge upon him to approach airline

authorities in this regard. Thank you very much.

SHRI V. P. SINGH BADNORE (Rajasthan): Sir, I stand here to support the Merchant
Shipping (Amendment) Bill, 2013, and the Merchant Shipping (Second Amendment) Bill,
2013. First and foremost, let me commend the Minister in charge. He has realised the
urgency of this Bill. It had come to this House before, but the urgency was realised by
the hon. Minister, and out of the many Bills which are going to come to this House, he
took it up and that is why it is here. I think it is the second or the third Bill which is

going to be passed in this House in this Session. So, I must commend him.

By this ratification of the Maritime Labour Convention, 2006, around 1.25 lakh
Indian national seafarers, or, sailors, may stand to benefit from its conducive provisions.
Indian flag merchant vessels of 500 gross tonnage and more engaged in international
voyages will be issued a Maritime Labour Certification after an inspection of the ship
concerned. This certification will enable them to receive preferential treatment in all
the international ports the world over. At the same time, India will, or will enable to,
ensure that all foreign flag vessels entering Indian territorial waters or maritime areas,
for which India has jurisdiction, are subject to an inspection under the Maritime Labour
Convention, 2006. These are the rights of the seafarers which will all be protected, as

my colleague from the other side has mentioned.

In a nutshell, it will provide safe and secure workplace in the ships, fair terms of
employment and decent working and living conditions. I do not know as to how many
of my colleagues have travelled in a ship, but these provisions are necessary because
they live in cubby holes. It is very difficult to survive there. So, they must have the best
possible environment for survival in that. Besides this, they have to be out for about
six to eight months. They are away from home for eight months, nine months. Now,
they will be under the international labour law. That means, they will be given more
holidays to come home. They will not be at sea for more than three or four months,
whatever the rules prescribe. All those things, which will be beneficial for them, will be
provided. It is important because there are lakhs of Indians who are seafarers. It is not

only in the Indian ships that they have these labourers but they are all over the world.
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Indians are preferred over other people as seafarers. They do a better job, they are
hardier and that is why this ratification has come. I must say that the Minister realized

this and we are ratifying it.

Most of the trade is carried out through sea, as everybody knows, and, let me say
that the Indian overseas trade is valued at US § 1,000 billion, of which one per cent
is carried out in Indian ships but the Indians are there in many, many other ships also.
Currently, approximately, 1% lakh Indian seamen, employed in 3,500 ships all over the
world, are contributing foreign exchange of one billion dollars per year. Ratification of
the Labour Convention will ensure their continued employment and will cut down on

inspection times of the ships.

Sir, it is important to know here as to what are our rights. We have the biggest
coastal line. What are our rights on the sea or next to the coast? Twelve nautical miles
is the territorial waters, another twelve nautical miles is called the contiguous zone, and,
then, another 200 miles is known as the Exclusive Economic Zone. If the international
ships are plying, we cannot stop them but if there is a problem, then only can we stop
them. But let me mention something about these ships, which are in the international
waters, which are within 12 nautical miles of our coast, which are within this contiguous
zone and the protected waters. Here, through you, I would request to the Minister that
our people must be trained, our Captains must be trained, and, they should be Indian
eyes and ears and they should be able to see as to what is happening around them. If
there is anything illegal happening in this 24 nautical mile area and also in the 200
nautical miles, they should be trained to inform us about that. They should be able to
tell us that they are the pirate ships, if there is piracy of any kind, if there is any illegal
fishing of any kind, or, if there is something that is not proper, then also, they should
give us information. But, they should be given training of this kind, and, it is out of this

international convention that we are ratifying. This is very important along with all this.

Sir, the hon. Minister also mentioned about the fouling system. There used to be
chemicals which were against the sea environment, and, when these ships came into
the ports, they had problems there. So, they have now got new chemicals which are
environment-friendly, which must be used, and, this is where the certification comes in.
We can go and check whether the certification is there or not, and, if it is not there,
then, we need to look into it. Along with this, there is another issue which I would like
to flag. Sir, I must share with the House that I felt very happy to note that the Ministry
of Defence had just opened a Maritime Domain Awareness Centre in Gurgaon. Now,
you will say that the Centre is opened in Gurgaon while the sea is so far from here. All

the ships plying in the 200 nautical mile range and in the contiguous zone are reported
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right here in Gurgaon. These radars report here and they keep a track of every ship.
That is very important, and I must say that since this was done, this training, that I
have requested, must be adhered to. Otherwise, I feel that this Bill will be beneficial
to our sailors for their employment, for their workplace, for betterment of their service

conditions, and I would say that I support it wholeheartedly. Thank you very much.
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SHRI D. BANDYOPADHYAY (West Bengal): Sir, I rise to support the Bill for
the simple reason that we have ratified the Maritime Labour Convention and therefore
we require a law in conformity with the Convention. I have got a couple of points for

clarification,
[THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE) in the Chair]
I would like to draw the attention of the hon. Minister to the definition of seafarer.

“Seafarer” means any person who is employed or engaged or works in any

capacity on board a sea going ship, but does not include:—

(1) the employment or engagement of workers on board in any capacity by

any person in a ship of war; or

(i)  any Government ship used for military or non-commercial purposes.”

When the Government hires or requisitions a private ship carrying non-military goods
like foodgrains, fertilizers or any other essential commodity for public distribution, will
the workers engaged in such ships get protection? Or will they be left high and dry?
This is my first short point.

My second point for clarification is relating to clause 9 of the Bill.

“109. (1) No person under the age of sixteen years shall be engaged or carried

to sea to work in any capacity in any ship.”

It is very good. Its sub-clause (2)(a) says, “No young person shall be engaged in
night work.” There is no definition of ‘young person’ in the whole Bill. Who is this
‘young person’? Those who are below sixteen cannot be engaged. I want to know then
between sixteen and what age the person would be called ‘young person’. It is not
given in the Bill. I shall be very grateful to the hon. Minister if he can clarify these
two points. I have nothing more to say. I support the Bill.

SHRIMATI SASIKALA PUSHPA (Tamil Nadu): Sir, I rise to support the Merchant
Shipping (Amendment) Bill, 2013.

At the outset, I would say that both the Bills have laudable objectives. We welcome
the initiatives of the Government in these two legislations. The main objective of the
Merchant Shipping Act is to ensure development and efficient maintenance of the Indian

mercantile marine in a manner best suited to serve the national interest.

As everybody knows, as a member of the International Maritime Organisation,
India has acceded to a number of International Conventions and Protocols adopted by

the IMO. With the present amendment, India now wants to accede to the International
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Convention for the Control of Harmful Anti-Fouling Systems on Ships. The aim of this
Convention is to protect the marine environment and human health from adverse effects
of anti-fouling paints. India is amending the Act in order to comply with the demands of
the IMO. The IMO is the institution which demarcates International Maritime boundaries.
Recently, the International Court which is at The Hague gave a ruling regarding the
maritime border dispute stating that equidistance formula be followed among nations in
the case of international maritime borders like Bangladesh, Myanmar and India. So, if
the same is followed in the waters between India and Sri Lanka, that is, if the maritime
boundary is drawn by the equidistance formula, we may retrieve Kachchatheevu Island

and can save the lives of Indian fishermen.

Sir, whenever the fishermen issue of Tamil Nadu is raised, it may be by any political
party, a kind of criticism or a sarcastic look comes from some hon. Members saying that
again, the issue of Tamil Nadu fishermen is raised. We only know the pains of fishermen
of Tamil Nadu. Sir, children of fishermen who go for fishing wait for them at the doors
of their house. They do not know whether their father will come with fish or bullets.

Many of the young widows of fishermen are waiting for their lives.

Sir, here, through you, I just want to convey this message to the hon. Minister that
whenever an international institution asks something, India obeys and accepts its demands.
Likewise, we should also raise our demands to them like the Kachchatheevu Island issue.
It is pertinent to mention here that five of our fishermen were to be hanged last week.
They were released by the sincere and continuous efforts made by my most respected
leader Dr. Puratchi Thalaivi Amma. Under the able guidance of hon. Amma, each of the
families was provided a compensation of X2 lakh each besides daily allowance of X250.
The Government even announced X 20 lakh for legal expenses in Sri Lanka. This unique
care shows my leader’s commitment towards Tamil Nadu fishermen. On this issue, I wish
to convey my highest regards to the NDA Government which made timely intervention
to get the fishermen released. Further, as a special drive, the Tamil Nadu Government
has inducted fishermen in the Police Department for their rehabilitation and livelihood.
As they are experienced and know the coastal areas, their intelligence has been used to

curtail offences in coastal areas.

Sir, a system which has grievance redressal mechanism is considered to be one of
the best systems. This Bill also mandates to include grievance redressal mechanism to

ensure highest level of good governance in the welfare State.

Sir, as far as the Merchant Shipping (Second Amendment) Bill is concerned, this is
to ratify the Maritime Labour Convention, 2006 of the International Labour Organisation.

Ratifying this Convention would benefit 1.25 lakh Indian seafarers, as my colleagues said.
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Indian flag merchant vessels of 500 tonnes or more which are engaged in international
voyages will be issued maritime labour certificates after inspection. In such cases, this
will enable them to get preferential treatment and also exemption from inspections at
foreign ports. India will also be able to ensure that all foreign flag vessels entering Indian
territorial waters are subjected to such inspections. This will also ensure that the rights of
the seafarers, irrespective of their nationality, are protected. The Bill also specifies about

weekly hours of work, rest and leave entitlement of workers. It is a very good initiative.

In order to protect the rights of the children also, it prohibits children below the age
of 16 from working. The age of apprenticeship in the Bill also has been increased from
15 to 16 years of age. Sir, by passing these two amendments we will uphold articles
S1A and 48 of our Constitution. Article 51A states "It is the duty of every citizen to

protect and improve the natural environment." Thank you.
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SHRI K.N. BALAGOPAL (Kerala): Mr. Vice-Chairman, Sir, the Merchant Shipping
(Amendment) Bill, 2013 and the Merchant Shipping (Second Amendment) Bill, 2013
are in accordance with an international agreement for making Indian shipping industry

on a par with international laws. So, in principle I am supporting these Bills.

Sir, there are two aspects. One is about the Control of Harmful Anti-Fouling
Systems on Ships. It is concerned about the environment, but the Bill states about the
ship weighing more than 500 tonnes and which is operating in the international waters.
Sir, I have one doubt. What about the ships which are plying in Indian waters, in our
inland waters? Are these Anti-Fouling System laws applicable to them or not? Now, the
Bill talks about the quality of products used for painting and repairs, etc. That should
be applicable to vessels which are operating in the inland waters of the country. Sir,
when we talk about this aspect, | want to bring one point to the notice of the hon.
Minister. This Bill mentions how repairs will be carried on, how harmful Anti-Fouling
System will be operated and so on. Section 356U talks about the control of this material.
The waste material coming from painting, repainting and mechanical work should be
kept in a very appropriate manner, taking into account all the international standards
and requirements. It says, "The Central Government shall prescribe the rules and take
appropriate measures in the territory to require that waste from the application or
removal of Anti-Fouling System are collected, handled, treated and disposed in a safe

and environmentally sound manner".

Sir, I would like to bring to the notice of the hon. Minister that in the ship-breaking
industry, which is mainly in Gujarat, there has been a very serious complaint pertaining
to the handling of asbestos. Asbestos are used in ships in a big way. Sir, Asbestos are
cancerous and their handling has affected the health of many employees who are working

in the ship-breaking industry. While we are discussing about the Anti-Fouling System,
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Section 356u should be implemented so far as the ship-breaking industry in the country
is concerned. Then, there are small ships, small barges which are upto 500 tonnes and
they are operating in inland waters, our rivers and backwaters. Backwaters should also

be environmentally protected.

Then, I come to the Merchant Shipping (Second Amendment) Bill, 2013. That is also
a part of a declaration of maritime labour laws. There was ILO's Convention in Geneva
in 2006. The Convention agreed on some basic laws. That is known as the Maritime
Labour Convention. It is as per the provisions of that Convention that the Government
of India has brought forward this Bill. Sir, even here, it says very clearly that this law
is applicable to ships that weigh above 500 tonnes. Sir, labour laws must be applicable
to seafarers and seamen who are working in Indian waters, in coastal shipping business,
and who are inside the country in backwaters and rivers; there also this Labour law
should be applicable. It says, “The MLC provides for international standards for the
living and working conditions of seafarers, including their food, accommodation, medical

care, repatriation, social security and recruitment.”

Sir, I hope the respected Minister would take a very serious view of the international
maritime business. Almost all Members who spoke here talked about the security aspect
of poor seamen who work in the merchant shipping sector. In the last week, there was
an article in a Malayalam newspaper which said that two seafarers were abducted and
kidnapped by Somalian pirates. They came back after five years. You can imagine the
situation in their houses. For five years there was no news about them. And earlier,
when we were students, there was an incident of Kairali ship going missing. For the last
25-30 years, there has been no record of the Kairali ship that went missing some 30
years back. Those days Somalian pirates were not there, but pirates were there. We are
discussing about security. There were several cases of abductions by Somalian Pirates
during the previous regime. When we brought this issue to the knowledge of the Minister,
some of them were rescued. But many people are still there. So, there should be some
security or some insurance for them. Shri Bandyopadhyay has just now talked about
engaging young people. That means young women are also coming. When such incidents
are happening, how are we going to protect the life of the girls who are joining? That is
one issue. | want to mention one more issue which is connected with labour. The hon.
Minister, while speaking on the Bill said, “To protect the interests of the labour as per
the International Labour Convention, and take into account the minimum salary and other
aspects...” In India, the labourers, who are appointed, generally come through manning

agents. That means, the companies are not recruiting them directly. The manning agents
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are recruiting them and they are appointed in some company. If something happens one
day, they lose their job. There is no guarantee for the job. Sir, I want to mention one
more thing. The seamen, who are working on ships, go to other countries also. Due
to some lapse on the part of the management or shipowners, many workers who work
on ships get arrested. I am bringing one incident to the notice of the House. The hon.
Member, Shri Tapan Kumar Sen, had also raised this issue in the House. He also wrote
a letter to the hon. Minister about a ship. Five months back, they were arrested by the
French Government because some papers were missing. The persons who were working
on the ship are still under the custody of France. The hon. Member had written to the
Minister, but still there is no reply from the Government or from the Minister, as stated
by the hon. Member. They were taken into custody because some papers were missing.
These kinds of incidents are happening. This Amendment is for strengthening the labour
laws, right of the labour, etc. We are in support of this. But these aspects, which I have

raised, must be taken into consideration by the Government. Thank you.

SHRI BHUPINDER SINGH (Odisha): Mr. Vice-Chairman, Sir, the hon. Minister
has brought two Amendment Bills, that is, the Merchant Shipping (Amendment) Bill
and the Merchant Shipping (Second Amendment) Bill to further amend the Merchant
Shipping Act, 1958. It was discussed during the tenure of the UPA Government and now
the NDA Government is carrying it forward. Government is a continuous process in our
country. It is good that whatever good things are there, the Government is carrying them
forward and both the Houses are passing them. It is not that the Government has brought
it on its own, whether it was the UPA Government or the NDA Government. These
issues have been raised by the hon. Members in the past for bringing an amendment to
the Merchant Shipping Act, 1958. These Amendments are for giving protection to the
workers. No country in the world has progressed without communication. If we go back
to 1960s, communication meant telegram, rail and road. We should understand that the
nature has given us so many water bodies in the country. Now we are talking about
price rise and other things. The Minister of Shipping is also looking after the Ministry
of Road Transport and Highways. We are having NH-1, NH-2 and then four lanes and
six lanes. But what have we done in regard to shipping and ports? In my State, we have
the Paradip Port which we got after a lot of struggle. We are now having a second port
at Gopalpur, Odisha. After independence, after our Governments took over our system,
how many ports have been improved, especially, in the context of this price rise which
we are facing? Is there any evaluation done to compare goods which are transported
by road, by rail, by air and by water bodies? Is there any working done on this? If you
analyse this, you will find that the cheapest will be water bodies. If that is so, I wish
that States like Kerala, Odisha, Bengal, A.P., Maharashtra, Tamil Nadu, or wherever

there is coastal area, — over 500 kms. of coastal area is there in my State — are
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considered for this purpose. We are in the 21st century, almost one-and-a-half decades
into the 21st century, and if we look into the history of any country in the world, no
country has become a developed country without communication. It can never become
No.1 without communication. So, we should consider ourselves poor in this regard. We
have adequate water bodies and, — better late than never — it is high time that the

Government thought about this.

Now, regarding the Bill, as I told you, many Members, both in the Lok Sabha and
the Rajya Sabha, have spoken about the need for this Amendment. It is nothing new.
Like the way we want to live, as human beings, we have rich marine life under the
water. Now they also have to live for the balance of nature. Sir, the hon. Minister has
also mentioned about the objects of this Bill. Here, I wish to make one request to the
hon. Minister that the number of our water bodies and ports should increase, and this
will provide opportunities for our unemployed youth. Then, Sir, compensation part has
not been mentioned if there is a casualty. What exactly the compensation amount that
a family will get has not been addressed. I would request that, at the passing stage,
when the Minister will speak, he will address this aspect and mention as to what exactly
the compensation amount is that will be given to the family members of the workers.

Thank you, Sir.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I rise to support both the
Bills that have been introduced. Since a lot of my colleagues have already spoken on
seamen, seafarers, and maritime labour, I would like to concentrate, within the limited
time that I have, on control of harmful anti-fouling systems on ships. In the recent past,
environmental degradation, pollution and its serious impacts and consequences have been
matters of extremely great concern to all of us worldwide. There is a feeling amongst
people that not much has been done to address this serious concern. And, therefore, in
the light of this feeling, the present Amendment comes as a ray of hope and assurance
that the Government is concerned not only for the human lives but also maritime and
aquatic lives whose safety and health this Bill seeks to address. We all know that the
coastline of India is more than 7,000 kms. There are, almost 171 million people staying
in this area and 3,288 marine villages with 4 million population which are, totally,
dependent on the seas for their livelihood. Secondly, the rich marine diversity that we
have is at the centre of the Coastal Zone Management which has come out with several
figures which show that the diversity, along the coastline, is, probably, the richest in
the whole world. Thirdly, Sir, we have 187 ports including 13 major ports providing
sea-related activities to not only Indian vessels but also to a large number of foreign

flag vessels. This shows that the coastline is very important for us demographically and
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also because of the marine life that we have, its richness, and the ports which bring us
economic activity. The International Convention prohibits the use of harmful organotins
in anti-fouling paints which are used to coat the bottom of the ships — Sir, as we all
know — to prevent sea life such as algae and molluscs attach themselves to the hull.
This is a chemical which is used. But this chemical gets leached into the sea water
killing precious aquatic life, harming the environment and possibly entering the food
chain which is harmful for the human being also. Sir, most of the effective chemical
in the paint used is the TBT which has been proven to cause deformations in oysters
and sex change in whelks. Now if this can happen to aquatic life, then, this can surely
have some other impact on human life and it is shocking to know that TBT has been
found in high levels in sedimentation in Kochi and in Mumbai Harbours. Therefore, I

think this is an extremely important topic that we have handled through this legislation.

In view of this legislation, Sir, I would only like to flag one point. Through this
legislation we also need to ensure that sustainable environmental management of coastal
areas is absolutely taken as a serious matter. All efforts should be made to augment
marine fisheries, sea food production and to avoid public health disaster. And last, but
not least, please ensure that the livelihood of small fishermen is not affected at any
time. Only one point that I would like to make here is that the penalty that this Bill
prescribes, 1 feel, is much less than it should really be. Those are just a few comments

that I want to make. Thank you, Sir.

SHRI M. P. ACHUTHAN (Kerala): Sir, I support these two Bills because there is
nothing to object. It is a long pending legislation, to bring the Indian laws at par with
the international commitments. I don’t want to repeat all the points which comrade
Balagopal and Shrimati Vandana Chavan have already mentioned. The problem is on
one or two issues. Comrade Balagopal mentioned about seamen arrested in France.
It was not because of their fault, but the owner of the ship had not produced various
documents. But there is another experience in Kerala, in India. An Italian merchant ship
shot dead two fishermen in Kerala two years back. We are not able to convict them.
It 1s still going on and the Italian Government has taken up this issue as a diplomatic
issue and pressurising the Union Government to take them back. This is the attitude
of the two Governments! We were mute spectatarars when our mariners were arrested
in another country, not because of their fault. On the other hand, Italian mariners were
trying to escape from the clutches of law; the Government must take a stern action to

protect Indian honour and Indian law.

Another issue is that merchant shipping is a sector which has got vast potential for
employment and so many institutions are coming in States like Kerala giving certifications

for merchandise shipping. One problem they are facing is that those who are coming
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out of the institute do not get adequate facility for practical training. It is a must and
Shipping Corporation is not able to provide them adequate training because the number
of seats are so limited and private companies also are not willing to take them all. So
the Government must find out a way for this. Another issue is, in connection with this,
some private institutions are charging exorbitant fees for training. The Government must
look into it and make sure that uniform fee structure is maintained in all institutions

imparting training for merchant navy.

Hon. Members have mentioned about pirates. Many of our seamen working in
merchant ships face, frequently, the threat of pirates, especially Somalian pirates. Still,
many of our seamen are in their custody. We are not able to release them. And, we are
also not able to compensate and assure their families about their safety and security.
When any piracy takes place, media reports it. There will be hue-and-cry for some
months and in Parliament also the issue is discussed. But, after that, we forget about
them and about their families. So, the Government must take it as its responsibility to
ensure the safety of our seamen working either on Indian ships or on foreign ships,
because they are all our countrymen. It is the duty of our Government and the Parliament

to protect their lives.

With these words, I fully support these two Bills moved by the hon. Minister.
Thank you.

DR. EXM. SUDARSANA NATCHIAPPAN (Tamil Nadu): Thank you, Mr. Vice-
Chairman, Sir. I am very happy, red flags which were flown for the past so many years
and not allowing the Merchant Shipping (Amendment) Bills and also many other Bills
by the opposition, that very 'opposition' is now flying a green flag so that India can
develop and become the most powerful country in the world with economic development

and with globalized economy in its hands.

Sir, I support these Bills. I feel that it is a high-time for us to actively participate in
many international forums. I just read one portion of Article 1(a) of the United Nations
International Maritime Organisation Convention. It says, "To provide machinery for
cooperation among Governments in the field of Governmental regulation and practices
relating to technical matters of all kinds affecting shipping engaged in international trade;
to encourage and facilitate the general adoption of the highest practicable standards in
matters concerning maritime safety, efficiency of navigation and prevention and control
of marine pollution from ships." This clearly shows how the UN and its Conventions
asking every country to come forward with certain international parameters. But, Sir, the

Government is always allowing/asking its executive to go and sit in the Conventions, be
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it participation or in the ratification process or bringing it into our domestic law. It is
high-time that Parliament should also be taken into confidence and, whatever Convention
that India enters into, whether it is maritime convention or any other Convention at the
international level, bring the same to Parliament, so that the people can understand very

well about such issues.

Sir, the United Nations Convention on the Law of the Seas has many conventions
signed by India. We also participated in many Conventions. But, they have not brought

into the domestic law.

The present Amendment Bills aims to amend the Merchant Shipping Act, 1958,
which is the result of repeal of about 35 Acts into one. Therefore, it is the time for us
to bring all international Conventions relating to maritime into a code, so that we can

also compete in the international trade.

Sir, I now come to amendment proposed to be moved by the hon. Minister to
clause 2 of the Merchant Shipping (Amendment) Bill. T will read that portion, Sir:
“Indian ships which. are below 400 gross tonnage and not engaged in international
voyage and which’, the words ‘Indian ships’ entitled to fly Indian Flag which are of
400 gross tonnage and above, with appropriate conditions as applicable for each type of
ships and not engaged in international voyage and be substituted.” I appreciate it. This
reflects the consultation with the local people who are engaged in shipping activities
through the domestic ports. But, the thing which will also affect is certain cases of
bilateral relationship. If you want to take smaller ships to Sri Lanka or Myanmar or to
Bangladesh or Pakistan, we need to have smaller ships also to take the load, to nearby
ports. Therefore, I feel that the Government should feel this. At least next time you can
bring an amendment to this effect. I just quote it: “Except on bilateral agreements with
neighbouring countries”. If this clause is included, then it will not affect the States which
are nearby. For example, I will quote the importance of this particular thing. Our hon.
Minister, Shri P. Radhakrishnan is with you. He is the only Minister from Tamil Nadu.
Once, there were seventeen Ministers in the Cabinet of the Government of India. Now,
we are having only one, the precious one. He is also with you, Sir. Therefore, I think,
the Colachel Port is in his constituency. It has to be developed. The State Government
is investing huge money. At the same time, the Central Government should also give a
helping hand. Similarly, Tuticorin is having a high capacity to compete with Colombo
provided this type of tonnage is taken into consideration and smaller ships are to be
allowed there. The transporting ships also should be allowed there. Similarly, if we make
it deeper, then we will be benefited by bringing in a competitive trade with Colombo.
Colombo Port is now attracting the entire international shipping. Let me give you an

example. When [ was a Minister, an issue came up. The firecrackers from Sivakasi were
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to be taken to Colombo for exporting to the foreign countries. That means, we are not
having even smaller ships allowed in Tuticorin to take the load to the world so that
our market is improved. Therefore, Tuticorin Port should further be improved so that

we can compete with Colombo.

Similarly, Sir, I would like to mention Talaimannar Rameswaram; it is a small stretch
of 22 kms., which we call the Ramar Bridge. Without affecting Ramar Bridge, without
affecting the Sethusamudram Project, we can have a transport system of smaller ships
between India and Sri Lanka, from Rameswaram to Talaimannar, which is a very big

ambition of the people living in the southern part of Tamil Nadu.

Sir, there is United Nations Economic and Social Cooperation Scheme. By this
Scheme, the entire Asian countries are going to be connected by bridges and also by
other routes. If that is taken up, then by connecting Myanmar, Arunachal Pradesh and
Kolkata, it will come towards Tamil Nadu also. It has to go through Rameswaram
and get linked to Talaimannar, Colombo. If this is taken up—a bridge was already in
existence, by the name Indira Gandhi Bridge, between the mainland of Pamban and
Rameswaram—if Rameswaram and Talaimannar is connected by a bridge, then we will

have a very good potentiality of having trade between Sri Lanka and India.

Similarly, Sir, I would like to draw the attention of the hon. Minister that many
issues are to be settled in certain cases. If you look at the amendments which are
carried in the Merchant Shipping (Amendment) Bill, 2013, Bill No. 21 of 2013, there
are many annexures given. These annexures are giving certain specifications for various
types of ships, loading tonnage and other things. These regulations are to be made after
consultation with the stakeholders. On many things, we are not consulting stakeholders.
We are going on the basis of certain calculations before going to the Executive and we
are bringing the Bill. But when it is affected, the people are affected and the foreign
country people are benefited by bringing these parameters. Therefore, I request the
Minister, before notifying the amended Section 356Q), there should be a consultation of
the stakeholders so that all the people are taken into consideration before coming into

any type of acceptance of the international norms.

Sir, finally, I request that, again, I have to speak for Tamil Nadu because it is
having very high potentiality of industrial development. Since, the Sri Lankan issue was
there, the development of Sri Lanka and southern parts of India, from Ramanathapuram,
Virudhunagar to Kanyakumari was stopped till now. It can revive its own growth by
having good sea facilities, port facilities. Mookkaiyur is a small village where there was

a port at the time of Shri Kamaraj as Chief Minister in 1957. After a cyclone, it was
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abandoned; therefore, it has to be revived. It is a deep sea port. It has to be brought
up; that will help us to solve the Sri Lankan problem. Our fishermen need not go to
other parts of the shore for deep sea fishing but they can go to high seas, so that they
can be benefited by having this facility.

Similarly, the hon. Minister is looking after the National Highways also. Therefore,
I request you, Sir, that Cochin-Thondi highway that was connecting the Arabian Sea and
the Bay of Bengal is an important National Highway that has to be improved. Thondi is
an ancient, Pandya’s period port, that should also be revived. These are all things, which
can be taken up quickly with private sector participation. There is no need for further
expenditure from Indian side. Vizhinjam in Kerala is one of the examples where the
State Government and private participation has brought the very big Trivandrum Port.
Vizhinjam and Kochin are the two examples where we can bring in the best seafarers
so that the people can be benefited. Finally, I want to say that the seafarers who are
coming back to the port should also get some facilities which are available in the ship.
We are now coming to an international standard of providing certain facilities to them
as a seafarer, on the seas; but when they come back to the port they should also get
the same facilities. Thank you very much.

THE VICE CHAIRMAN (SHRI V.P. SINGH BADNORE) : Thank you very much.
Shri Anil Madhav Dave.
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ATed, frd off 9 S9! §8 H¥%? 3R 3T SUTST 8 T91d STl dl AdRT--144 H §8 BY
I | TR H PeT 6 Harr-144 | §8 HRAT sHD] Big A T8l & | Bl Bl dedd
I8 8 b 3o~ ART & day A W) U UTE] off 81 1 2001 & 3SR giol~s AR off 8 |
AT SHBT SFEIRICEA 8] GoTl © | 98 Q¥ WR & q¥l XISd| & &R T AT H A
ferIT ST <MY | 31T 1 del T WY 43T, $9d ol 9gd-9gd ggdTs |

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I would like to congratulate
our good friend, Mr. Gadkari, who is supposed to be the champion of transport and
roads, particularly because he has got such a big image in Maharashtra where he was
a Minister. Now he has moved this Merchant Shipping (Amendment) Bill, 2013 and
the Merchant Shipping (Second Amendment) Bill, 2013. It is a fact that this Bill was
moved by the previous UPA Government in 2013. As Mr. Natchiappan has said, so
many Bills could not be passed for one reason or the other. At least, now a good Bill

has been taken by Mr. Gadkari for which I congratulate him once again.

The Bill seeks to add new provisions to the Merchant Shipping Act to comply with
International Labour Organization and Maritime Labour Convention for the welfare of
the seafarers and improving their working conditions. The amendments are in conformity
with the International Convention and are applicable to ships engaged in commercial

activities, except inland water ships, fishing vessels, warships or naval auxiliary ships.

I am also very happy that this Bill is going to benefit about 1.25 lakh serving
Indian national seafarers due to the conducive and welfare provisions brought in the

ILO Convention,

The Act specifies that the person in-charge of an Indian ship is required to sign
an agreement, with all the details, with the seafarers employed in the ship. It is also

proposed to add weekly hours of work and rest, and leave entitlements to the seafarers.

You have also provided for apprenticeship provision above the age of 16 years.
Some of our friends have said that there is a little ambiguity whether it will be below
16 or above 16.

SHRI NITIN JAIRAM GADKARI: It was earlier 15 years. Now, it is 16.

DR. T. SUBBARAMI REDDY: That's very good. So, apart from prohibiting children
on employment in a ship, it provides for engaging boys or girls with a minimum age

of 16, as apprentice in a ship. It is a very welcome step.

I am also very happy that you have raised the disputed amount limit to rupees three

lakh. Originally, it is only rupees three thousand. It will help the seafarers.
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You are enabling to protect marine environment and human health from adverse
effects of anti-fouling systems. Besides labour welfare, the legislation also seeks to protect
the environment and human health from adverse effects of anti-fouling system used in
ships. It prohibits application or use of listed harmful anti-fouling system, provides for
removal of organotin biocides from hulls to prevent leaching, and mandating parties
to take appropriate measures for collection, handling, treatment and disposal of wastes
from the removal of anti-fouling system in an environmentally sound manner. It is also

a very welcome step. I appreciate this.

By acceding to the Anti-Fouling Systems Convention, all Indian flag seagoing
vessels of 400 gross tonnage or more, would be issued with an international Anti-Fouling
System Certificate after due verification. This will enable them to engage in international
shipping activities without having to approach other Governments who have ratified the

Convention for such certificate.

I am also very happy that Foreign Flag vessels, entering Indian territory, are to
be certified. India will be able to ensure that all Foreign Flag Vessels entering Indian
territorial waters or Exclusive Economic Zone are duly certified in accordance with the

requirements of AFS Convention.

Sir, the Hindustan Shipyard, Visakhapatnam, has become sick. It was one of the
lead shipyards in the country. The Defence Ministry says that will be able to finance
fully and they would like to make more warships from this Shipyard. Unfortunately, it
is still sick. Therefore, I call upon you — though it is under the Ministry of Defence,
but it is actually your product — to take personal interest and see to it that it is revived
and your Ministry also uses it for making ships because the Hindustan Shipyard is a

phenomenal organization.

Lastly, Indian Flag merchant vessels of 400 gross tonnage or more, engaged in
international voyage and holding Maritime Labour Certificate, will get a preferential
treatment and exemption from inspection for this purpose at foreign ports. It is also
a very welcome step. The Maritime Labour Convention seeks to provide for safe and
secure workplace on a ship, and rights to health protection, medical care and other

social welfare measures.

In conclusion, besides welcoming and supporting the Bill, I would like to congratulate
the hon. Minister for bringing forward this Bill, which was actually introduced by the
UPA Government. Whatever good things the Government continues, we must always
take it up. Another challenge before you, as several Members said, is transportation by
sea. It is also of great importance in the present-day technology-driven modern society.

Therefore, to attain more prosperity and progress in this nation, you must also focus,
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besides the road transportation, on the sea transportation. Under your leadership, you
must make a mark; you must see to it that the nation makes magnificent achievement
in the ports and ship-building. If you see the history of the world, India has got a big
potential in ship manufacturing and also best ports. Visakhapatnam port, in particular,
is really having a great potential, and, from this port, we export iron ore, coal, etc. So,
you must focus on developing the Visakhapatnam Port in Andhra Pradesh to provide it
a big significance. You must visit that and give all help to see to it that Visakhapatnam
Port comes handy and helpful to this nation. Thank you.

MR. DEPUTY CHAIRMAN: Thank you Dr. Subbarami Reddy. Now, Shri Chunibhai

Kanjibhai Gohel. You have only three minutes.

SHRI CHUNIBHAI KANJIBHAI GOHEL (Gujarat): Sir, every time when I get up

to speak, you say, ‘you have two minutes, three minutes.’
MR. DEPUTY CHAIRMAN: What can I do? It is your Party decision.
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(ISIRT) * U, STTHRIETE 260 Al idhd Higed, one accident was there. At that time Udh
19 frepell 3iik 9T e {BIRAT §ic I Tqpx AR &1 | SH TIBR & BRI Ui HPIAR
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HUR Py Tl T8I AT | 3R Fel7T i1, 1 89 AN Udhs Fahd 9 | YR HIc R Tl
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U RIS B3Il AT 3R 84 SHP 915 I8 3f Y |
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I8l 93 gU & ST W He1 Arsdl g [ ST8i-STel Aqs &1 [BRT oaT & 3R ST8f 9ied
R T STl 2, S HERTSE @) died I & SIUTH Sl @ 3iR dvdl 3%
ARTSTg 1 9ICH il & AU SIRIT 8, STH Sl AR S 7, d {BIRAT == I
g1 fhdY <91 & A1 BIg TERI B A1 {hA] T & A1 DS Told BT B+ 8] o © |

IR, § MUd! §d1%, Seid 3R qIfhd™ & die} WX, ST A1 BT dIex 8, <lfh
HGIAR D1 A1 udl el 2 & wet R o o € 3k ag aidk fovw <91 @1 8, agf
dl PIS YS-ATF FE1 ® | 9 98] STax bR ovd € 3R 99 IRy i &y, afe
TR b1 IR el <1 S < o7 3fiR uehs fordn, a1 § e dredl g {4 U UEl
BT ST DMM2Y [ I I BT Tl & AN Y T D 3R (G IGH Dy goolTdl
TFIfIeST 8, fhddl <91 & Ry Bl dRarg o & forv 59 iR 9 4 Ife ars
2, dl S9 Uhs & of ST, 8 SEH dis Ui 8] & | ofhd Sit {3y & & foru
SITd € 3R e o3 & 918 o W T2 e L cawa &t 5. gafo a7 @i S
A9 oug d g ffdea 2 |

MR. DEPUTY CHAIRMAN: Shri Ramdas Athawale; you have four minutes.

#t IMEN IABMEA (FERTY) : ) Tavie Wy, [feH e St & 3 anforsy
urd (@Rag) deng {9, 2013 3R arforey uid qRass (GURT Henge) faees,
2013 STY 2, 1 JUIY & HRIGI H &1 S [9eADh] D1 Jei AR T AT, AT S8 ad
ST Aol TET Q1 oY | BN UASIY SRR R I ISR 3118 8 3iR e8] & o
B! NRERT g9 M9 aTel € | 9%, IRT R <% Ws 9 o1 8, gl &1 Uil & 9Ri
TR | 918 BART HERTSE 81, ORI 81, TG 81, BRel 8l, d¥C ST 81, A U2 8,
|1 URATST ¥ W5 2, ST WY& ¥ Sl GUICce &, IS4 |1 18] 931 &l ATaedd]
g | JeS W SATeT vRiiSed B ¥, g9fory STEl-oTel g €, g9R e Sft a1 9ga
veaye MfReR €, 9 89R 48R & €, Sy ARl &1 S giuce 7, 39 99 |

G Pl IAIIhT & |

gAYl 1A I8 ¢ T | H, ST [ ol g9 |l 7 9dri f Sid Asd|R 9o
AR & foIv 9Id €, T 9ifhed = dTel SHd! Uhsd ®, Sddl aid Thsd & | S9d @l
IR U MY, A1 &H @l Uded & | $9 d¥g I8 Uleel &, 3dfory g1 odl & f g9
foIT B I BT SATaegeha 8, 199 9 B awgdhe © |

R, 26/11 B G5 1 ST9 SHAT 3T T, Al SEH Al AN Dl AR BT HIH UThd
& Arddparedl -1 far, S Wg ¥ AN A | I Hiedl 987018 W MY, ORI & U |
MY, DRI A | J T AThdra] o H AT AR I &9 Ahal<dl | 9gd &l Tl
M o o, gafey g H 1 UIcaRrd & folt 9gd a1 B S &1 faegeandl ¢ |
9ol @1 B &1 A7 3l IRE I U B TIR B HI AeHhdl § | 39 88 QIER]
TS AT el W Adharadl &1 gHell 7 81, $9d (oY WG H 9 ARE B! DI B+
B ATILIDHAT & | J31 AT & [ S1d A1fdep] & dica= & oy Al BT &, TSR
®1 WICaRM [hd TRE | B Add o, STd (oY Al B 2, SAlY g1 fa8de] o1 Jure
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&3 & oy § arrer gt wel gor g | M it ot 3 |1 dene fagre A &, Rufeora
a7t sifw g, S A8 01t 2, S9a! 3R 9 § g1e! qRT W9 o_al § | 3R HIUd &
TIRA R Y et U 81 911 A1 98 31287 8141, <lfdh 31d dIol/UTSIY Bl I8 & HeA
&7 AT firel 2, gafory 7 ffos Tead) S &1 g1fée MR &rax vl § ik e
ol ¢ o 59 faa o1 Sferice gFr =iy | g 1 9911 8, olfhe S UR 3l I8
BT 2, 3HIfery Teas Bl 7, 39fely & &9 & 918 SHah! e H o &l Rreer)
WREHR DI 2, B 99 Al BT 8 AR S B 31l a9, DT 37Tl H o & forg g9
311U | & | 98 T2 AT A I, b H 3P q1 g |

MR. DEPUTY CHAIRMAN: Thank you. Now, Shri Husain Dalwai; take only

three minutes.

oY R 3FATA : AN, TS §e1 Bl URd HR <IfY |

MR. DEPUTY CHAIRMAN: He is the last speaker. Please take only three minutes,
and then the Minister would reply. I am very happy that Mr. Naresh Agrawal has become

very strict regarding the time. I am very happy! This is a big improvement.
S} AT AT : TR, JE H IO Hikan & | g9 1 5T H B SR W e T8 |
ot Sgqurafe : § A7 a AR g |

it g‘@‘l goas (BRI @ WX, @I’ 9 2006 % Maritime Labour Convention &
R #2013 ¥ S 9o S9a1 01, 9% 9T ST BHAR TS} WIEd I8! A © AR H g1
aRE 9 I fSdl o1 w9 HRdAT € | TSHY) WIed Bl Udh IR © {6 d IS &
M SR <@ Ahd & | o9 d e uRve § o, q9 # W 98f 9 a1 | 9 /e o
& T L] T, SAA 3N HY W W &, (Y 9 91 Bl ARG HIAT ST
2 1R, 39 9 ¥ S WoIrdl 8, S9@1 31d 371 | Afehar hafercsT el fedl €, S
I gfaemd e =anf2y | g ifaRed AfSamer siifhaR @1 dTellthderd &1 a1d § | I8
ST SR8 ® T S fhan &M &1 =1fey, 9w § oM & de fhaq 81 =iy,
ofta fiRTe fosae 81 =1fee | § AFFI TSl |igd | Hg N 6 § Hidvl 4 3R g
3R Didyr § 9g8d o< Y™ 9= AT Ry | & HR & | SAD] 9 WS, 10 "l 3R
HU-HY TH ATl TP YT H I8 4l & | IS9P 91§ oI d 8- a9 3MTd &, d9 ST
Uh-Udh gl g TR T Wiell 9841 Usdl & | S Tad SHdh] TR 81 <f Sl | 39 foet
¥ I9@T NASE 8F1 98 O]l 8, U1 g7 oWl §1 ORI, Sl 1 eIRM A1
ATEd A Bel, 98 9gd I9! 91 ® | AN T A 59AD] Dlg Al UeH el [efdl | ! 39
M % 915 S o H [98rT 9l 7 | fhdH o vweliasa € 91, 5 W e, W @
¥ Reder 99 €, § 9R-9R 39F IR H Hadl I8dl §, olldh S By U ol ol
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4.00 r.m.

g | S S H 9 ¥ R BIIGT SI7? DBV H, ISR H AR JSId H B 31
Had 87 ..(AL)... MY JURIHR S & 71ig § HRY, S99 I Bl Yoa’Tsl T8l & |
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SHRI P. BHATTACHARYA (West Bengal): In regard to deep sea port, what are
you going to do?
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MR. DEPUTY CHAIRMAN: Mr. Minister, there is already a technology for

converting waste into energy. The Non-Conventional Energy Ministry was giving subsidy

for that also. I think, you may consider this point also.
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SHRI K.N. BALAGOPAL: There is a proposal at the Vizhinjam Port.

SHRI NITIN JAIRAM GADKARI: I want to know whether it is a major port or

a minor port.

SHRI K.N. BALAGOPAL: Vizhinjam is a major port. The deepest draft is there.

The International Waterways are there. That proposal is pending.

SHRI NITIN JAIRAM GADKARI: I will verify it because I do not know exactly

about it.

MR. DEPUTY CHAIRMAN: Hon. Minister, Vizhinjam proposal has been pending
with the Government for a considerable period of time. If you can do it, kindly do it

quickly.
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SHRI P. BHATTACHARYA: Sir, there is Sagar Island in West Bengal. There is a

proposal for deep sea port near Sagar Island. It is still pending. What is its position now?
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SHRI DEREK O’BRIEN (West Bengal): Sir, thank you for giving us this assurance.

If you can provide us with a timeline, we will be more than happy. Thank you, Sir.

MR. DEPUTY CHAIRMAN: I think you have replied to every point made by every
Member. You deserve kudos for that.

SHRI P. BHATTACHARYA: Sir, a survey has already been done.

SHRI NITIN JAIRAM GADKARI: Sir, many issues are not related to the Bill.
Since I am a newcomer, I was asking my senior Minister about the procedure. I am

supposed to do that.
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SHRI P. RAJEEVE (Tamil Nadu): Sir, this is his maiden Bill.
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MR. DEPUTY CHAIRMAN: You covered all the points ...(Interruptions)...
&t yfiex RiE : 9%, ...(@@uM)... ISIAT & [ ... (Faem)..

it oA SR e+ R, § 3 Wi e o L aaE). . 59 forg 3rerT
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it fifex Riw : ST & forg @m a7 <2 €2 ...(Ha@em)...
MR. DEPUTY CHAIRMAN: You have covered all the points.

it fIfF SR TeBRT: WX, 8 existing 12 ports B HURTE ST B I 8 | g
ffeEa wu | 1 |9 7 <1 3fver gad &l ¥ & EART .. (GHH).... 39 $9 W) Half-an-
Hour Discussion T IRIY | § 8% HUR YRT ST ST |

AR, ARG | U &1 &1 2, re! 9gd F AN 1 ISTAT 1, A9 A1 S8l | H THaRH
AT T | F9 WY ST HAT W AT A | I Y d BeRAT Riran! siielat W Hor gs o,
S URAR & ART G319 3R IHWH S 4 et | IH 99 et o Rfiy 918 |
H I UF ] ol 3T | S9d g1a H GuAT Sff | {yeft iR 3 ver w31 8 NG
AT S A WA @ 921 H del fo 3] §6 UhR | BT H STdl 6 39| Holl gs,
g AT 1 T81 gs © | AN YGT H3l Sif 1 3R GUAT ST A, S < 53719 Y, gAR
WHR A s9D] 9gd AIRIFeA! forar @ik g9 a1 39 il &1 Re1 ey mar 1@ §
I faedr faat arear g | 3 s/ St &l Wl g=d1e <1 g | ....(FaH). ..
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MR. DEPUTY CHAIRMAN: I think you have covered all the points.

£t e SR TSH: W), U8 Sl [ B, 39 UR 954 30 g QU Y | TRe
TTgH 3R 31<8] GHY SR, Y A= Hare Iuil, § Sa! TARI - STarg g |

H ueh R R A Fe A 3R AT IR U YT DT g [ I8 99 b See
# 8 3R environment & point of view q TH Hﬁ{‘ﬁ f9eT & 1 MY |9 <IN 5P H'\Jlﬂr\l
< <, H Y e Uil HRal g |




400 Government [RAJYA SABHA] Bills

MR. DEPUTY CHAIRMAN: In fact, I thank you on behalf of all the Members
for replying to every Member and every point. The motions are already moved. I shall
now put the motion regarding the consideration of the Merchant Shipping (Amendment)
Bill, 2013 to vote. The question is:

That the Bill further to amend the Merchant Shipping Act, 1958, be taken into
consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill. In Clause 2, there are six Amendments (Nos.3 to 8) by Shri Nitin Jairam
Gadkari.

Clause 2 — Insertion of new Part XIB

SHRI NITIN JAIRAM GADKARI: Sir, I move:

3. That at page 2, line 12, for the words "in a manner consistent are operated”

the words "are operated in a prescribed manner consistent" be substituted.

4. That at page 2, lines 34 and 35, the words “as set out in the Annexure” be
deleted.

5. That at page 3, lines 24 and 25, for the words “Indian ships, which are below
400 gross tonnage and not engaged in international voyage and which" , the
words “Indian ships entitled to fly Indian flag which are of 400 gross tonnage
and above, with appropriate conditions as applicable for each type of ships and

not engaged in international voyage and” be substituted.

6. That at page 4, line 1, for the words “A surveyor or any person authorised by
the Director-General", the words “Any person authorised by the Director-General

as surveyor” be substituted.

7. That at page 4, line 15, for the words “The surveyor or any person, authorised
by the Director-General", the words “Any person authorised by the Director-

General as surveyor” be substituted.
8. That at page 4, for lines 40 to 48, the following be substituted, namely:-

"(a) appropriate measures for operation of ships under the proviso to sub-
section (2) of section 356P;

(b)  the standards, requirements and measures to ensure compliance under
section 356R;

(c)  procedure and conditions and the fees which may be levied for inspection
and issuance of international Anti-Fouling Systems Certificate under
section 3568;
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(d)  procedure and the fees which may be levied for issuance of Anti-Fouling
Systems Certificate for foreign ships in India and Indian ships in foreign

countries under section 356T;

(¢)  procedure for collection handling and disposal of wastes under section
356U;

) the format or record of Anti-Fouling Systems, the manner in which such

record shall be maintained under section 356V,

(g)  any other matter which is required to be or may be prescribed".

The questions were put and the motions were adopted.

Clause 2, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 3, there are five Amendments (Nos.9 to 13)
by Shri Nitin Jairam Gadkari.

Clause 3 — Amendment of section 436

SHRI NITIN JAIRAM GADKARI: Sir, I move:

9. That at page 5, line 8, for the word “five lakh”, the word “fifteen lakh” be
substituted.

10. That at page 5, line 10, for the word “one lakh”, the word “three lakh” be
substituted.

I1. That at page 5, line 13, for the word “fifty thousand”, the word “one lakh and
fifty thousand” be substituted.

12. That at page 5, line 18, for the word “fifty thousand”, the word “one lakh and
fifty thousand” be substituted.

13. That at page 5, line 21, for the word “fifty thousand”, the word “one lakh and
fifty thousand” be substituted.

The questions were put and the motions were adopted.

Clause 3, as amended, was added to the Bill.
Clause 4 — Insertion of Annexure

MR. DEPUTY CHAIRMAN: In clause 4, there is one Amendment (No.14) by
Shri Nitin Jairam Gadkari.

SHRI NITIN JAIRAM GADKARI: Sir, I move:

14. That at page 5 to 11, clause 4 be deleted.
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The question was put and the motion was adopted.
Clause 4, as amended, was added to the Bill.

Clause 1 — Short title and commencement

MR. DEPUTY CHAIRMAN: In clause 1, there is one Amendment (No.2) by
Shri Nitin Jairam Gadkari.

SHRI NITIN JAIRAM GADKARI: Sir, I move:
2. That at page 1, line 2, for the figure “2013”, the figure “2014” be substituted.

The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

Enacting Formula

MR. DEPUTY CHAIRMAN: In the Enacting Formula, there is one Amendment
(No.1) by Shri Nitin Jairam Gadkari.

SHRI NITIN JAIRAM GADKARI: Sir, I move:

1. That at page 1, line 1, for the word “Sixty-fourth” the word “Sixty-fifth" be
substituted.

The question was put and the motion was adopted.
Enacting Formula, as amended, was added to the Bill.
Title was added to the Bill.

SHRI NITIN JAIRAM GADKARI: I move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now we shall take up the Merchant Shipping (Second
Amendment) Bill, 2013. The question is:

That the Bill further to amend the Merchant Shipping Act, 1958, be taken into

consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill.

Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 3 there are three amendments (Nos. 3,
4 and 5) by the Minister.
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Clause 3 - Insertion of new sections 88A and 88B
SHRI NITIN JAIRAM GADKARI: Sir, I move:

3. That at page 1, line 14, affer the words "Director-General of Shipping", the
words "or by any officer, authority or organisation authorised by him in this
behalf" be inserted.

4. That at page 2, line 8, for the words "on Maritime Labour Standards signed
in Geneva", the words "of Maritime Labour Organisation on Maritime Labour

Standards signed in Geneva" be substituted.

5. That at page 2, lines 11 and 12, for the words "works on board in any capacity
by any person", the words "work on board in any capacity of any person" be
substituted.

The questions were put and the motions were adopted.
Clause 3, as amended, was added to the Bill.
Clause 4 was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 5 there is an Amendment (No.6) by the

Minister.
Clause 5 - Amendment of Section 92
SHRI NITIN JAIRAM GADKARI: Sir, I move:

6. That at page 2, for lines 31 to 35, the following be substituted, namely:-
(a)  for sub-section (1), the following sub-section shall be substituted, namely:-

"(1) The apprenticeship of any person to the sea service shall be by
contract in writing between the apprentice or if he is a young person,
then, on his behalf by his guardian, and the master or owner of the ship

requiring the apprentice.";

The question was put and the motion was adopted.
Clause 5, as amended, was added to the Bill.
Clauses 6 and 7 were added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 8 there is an Amendment (No.7) by the

Minister.
Clause 8 - Amendment of Section 101
SHRI NITIN JAIRAM GADKARI: Sir, I move:

7. That at page 3, affer line 7, the following be inserted, namely:-
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(iv)  after clause (k), the following clause shall be inserted, namely:-

"(kk) the terms of agreement with the crew shall be determined after
consultation with such organisations in India as the Central Government
may, by order, notify to be the most representative of the employers of

seamen and of seamen,"

The question was put and the motion was adopted.
Clause 8, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 9 there is an Amendment (No.8) by the

Minister.

Clause 9 - Substitution of new Section for Section 109
SHRI NITIN JAIRAM GADKARI:; I move:

8. That at page 3, affer line 13, the following proviso be inserted, namely:-
"Provided that the Director-General of Shipping,-
(1) for giving effective training; or
(i)  for performing a specific nature of duty,

at night, may, by order permit engagement of any young person in night work

which shall not be detrimental to the health or well being of such young person."

The question was put and the motion was adopted
Clause 9, as amended’' was added to the Bill.
Clauses 10 and 11 were added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 12 there is an Amendment (No.9) by the

Minister.
Clause 12 - Substitution of new Section for Section 132
SHRI NITIN JAIRAM GADKARI: Sir, I move:
9. That at page 3, for lines 23 and 24, the following be substituted, namely:-

‘12. In section 132 of the principal Act, in sub-section (1), for clause (a), the

following clause shall be substituted, namely:-

"(a) where the amount in dispute is up to five lakh rupees or such higher
amount not exceeding ten lakh rupees, as the Central Government may,

"

by notification, specify, at the instance of either party to the dispute;".

The question was put and the motion was adopted.
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Clause 12, as amended, was added to the Bill.
Clauses 13-15 were added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 16 there is an Amendment (No. 10) by the

Minister.
Clause 16 - Insertion of new Section 218A
SHRI NITIN JAIRAM GADKARI: Sir, I move:

10. That at page 4, line 19, after the words "Maritime Labour Convention", the
words "and in consultation with such organisations in India as the Central
Government may, by order, notify to be the most representative of the employers

of seamen and of seamen;" be inserted.
The question was put and the motion was adopted

Clause 16, as amended, was added to the Bill.
Clause 17 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 1, there is one amendment (No. 2) by
Shri Nitin Jairam Gadkari.

Clause 1 — Short Title and Commencement
SHRI NITIN JAIRAM GADKARI: Sir, I move:-
3. That at page 1, line 2, for the figure "2013", the figure "2014" be substituted.

The question was put and the motion was adopted.

Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In the Enacting Formula, there is one amendment
(No. 1) by Shri Nitin Jairam Gadkari.

Enacting Formula
SHRI NITIN JAIRAM GADKARI: Sir, I move:-

1. That at page 1, line 1, for the word "Sixty-fourth" the word "Sixty-fifth" be
substituted.

The question was put and the motion was adopted.

The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
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SHRI NITIN JAIRAM GADKARI: Sir, I move:

That the Bill, as amended, be passed.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Let me tell you, the Minister replied to every point.
He was well prepared on the Bill. I have to say that.

We shall now take up the next Bill, The Indian Institutes of Information Technology

Bill, 2014. Shrimati Smriti Zubin Irani to move.
The Indian Institutes of Information Technology Bill, 2014

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): Sir, I beg to move:

That the Bill to declare certain institutions of information technology to be
institutions of national importance, with a view to develop new knowledge in
information technology and to provide manpower of global standards for the
information technology industry and to provide for certain other matters connected
with such institutions or incidental thereto, as passed by Lok Sabha, be taken into

consideration.
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